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THE PONDICHERRY CULTIVATING TENANTS
PROTECTION' ACT, 1970

(Aci No. 9 of 1971)

30th March, 1971,

AN ACT

for the  protection from eviction of cnltivati)g tenants and ‘matters
incidental thereto in certain areas in the Unio territory of Pondicherry.

BE it enacted by- the Leg;slatwe bly of Pondicherry
xn the Twefnty—ﬁrst Year of the- Repubhc India as follows :—




Short title, extent and commenceinent.

1. (1) This Act may be called the Pondicherry Cliltivating
Tenants Protect:on Act, 1970, v , U T s

SR T el . )
(2) It extends to the regmns known as Pondlcherry, e
Karaikal. and” Yanam in the Umon temtory of Pondwhe;‘ry. _ T

.- Y .
@) It shall come into force on ‘such date 1as the Jfovern- .

ment may, by notification in the Official Gazette, appoint*

Provided that - different dates may - be appointed for ‘
’»di.ffer'ent provisions of this_Act or for. different areas |and any - -
feferénce in any such provision to.the commencement of this
Act shall be construed, in relation to any a'!réa; as a reference . -
to the coming into’ force of that provision in such area. )

4

Deﬁmtlons.

2 In this Act, unless the context otherwxse reqmres—-—

-

(a) “cultivating tenan ”means a person ‘who comtributes
- his own; physical labour or that of any meniber of hii, family
in the cultivation of any land belonging to another, under
an agreement express or implied on condition of paying I:ent
therefor in cash or in kind or delivering or receiving|a share

of the produce and includes—

(i) any such person who continues in possessiop of the
land after the determination of the agreement ;

the 10th day of April 1971 vide Notlflcatxon No, 6896/70/E ated 10th

1. The Act came into force in P(;ndlcherry.' Karaikal and Yanam tegions on
- April 1971, - : ‘T




S (v)apersonwhocu

',C" 3 “,m

S _"v (ii) a sub-’cenant Ji he contributes hns own. physg;
e labour or that of any member of lus famlly i
uon of such land; o - :

(w) any such sub—tevxant who oontmues in poesmon

of the land notmthstandmg that the person who sublet the

* land to such sub- tenant ceases | to have the nght to poss%

sion of such land and

ltivates. the 1ana‘ on p'aymenf ot
' : wamam,,»._, - _ g
butdoesnot mcludeamer\e mterrmEdLary o«rh:sheu‘, ‘ LoE

(b) "culuvahom” rheans ‘the use of lands for the purpose

of agnculture or. hortlculture and a person is sa1d fo carry

‘on peu'son\al culnvatmn on aland when he contnbutes his'own,
physacal labour or that of the me'nbers of hlS farmly in: the

cultwauon of t,haat land

~—

(c) "garrden land’ ‘means dry 1and 1rngated by l1ftmg
o water from wells o or other sources; , e
' T (d) "Govemment" means the Admnnstrator appomted by_:
DO - the Presxdent under; am"ucle 239 of the Constltuuon ..

T (e) “holdmg" means a parcel or parrcels of land held by a :
i ultwatmg tensant' - 'v SO - .

B (f) “land” mezms land used for the purpbee of agr?cultuxe

bulldmg, or any wasté, ).

- or hort1culture and mcludes any

R T e 646.’
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) “1andlord"’ in rel:a.hon. toa holdmg or pamt thereof
'erso ' entltled to recewe the rent due in reSpect of

AL

bed by rules made under <

ar '.(h) “p bed” means prescrl Co
thas ‘Act; . : :

means the Revenue Ccurt"consﬁtubed .

(1) “Revenue Court”
ouﬁcatmn in the Official Gazette by the Government ; and

(]) “Wet land” means “land reg1stered as such in the .

B revenue accounts - : > o . L
o Explanahon.——One hectare of wet land shail be deemed to
be eqmvalent to onie and a half hectares of garden land or three
hectaresonry land and any reference to hectares of wet land
““ghall be deemed to mc}ude a reference to dry or garden land

- ;reduced to. then' equlvalent extent of wet land.

_ 2[Act not to apply in certam cases.
2—A Nothmgm this Act sh.all apply, to—— Sl )

(1) leases or tenancws of lands be10ngmg to or ‘vested in ;

the Government of the Union territory —of Pondmherry, the .. -

. Central Govemmmt a State Government, a local authority, or - .
ik & corporahon owned or wntrolled by any of the sald Govdm- T

{men-ts or‘authonty or. . - e L

-~

sectlopz with effoct from 10-4-1971 AR
3, thh effect from 1o+1971 o

5% v Subsﬂtuwd byAct 9 of 1972
Inserted by Act9 of 1972, sectlon




(ii) leases or tenancies of lands created by the Adminis-
trator General or the Official Trustee br an Official Receiver

or officer appointed by a Court under

the provisions of any

law, or by any person holdmg under for deriving title from

" any of the Ofﬁcers aforesald] S

{

Landlords not to evict cultivatiLg tenants. -

3 1) Notmthstandmg anythmg to the conm any law,

, custom, usage or contract or anry decnee

or ofth& court, no

cultivating tenant shall be evicted from hijs h_oldihg or any part

thereof, by or at the instance of his'landlq

in this section.

(2) Subject to the next succeeding

tion (1) shall not.app’ly to a cultivating te

(a) who, in the areas \i}hene the K

rd except as provided

-

sub-section, sub-sec-

nant-—

oraikal Tenants Pro-

tection Order, 1960 wes in force timmediately. before the

commencement of this Act, if in arrear

ment with respect to the rent payable to|

at such commence-
the 'landlord does not

pay.such rent within such time as may be prescribed or who in

__ respect of rent payable to the landlord
ment of this Act, does not pay such

after such rent becomes due ; or.

" (b) who, in the other aress, if in arr

after the commence-
rent within a month

ear at the commence-

ment of this Act, with respect to the rent payable to the land-

lord and accrued due subsequent to 31

st March, 1970, does

- not pay such rent within such time as may be prescribed, or

who in respect of rent payable to the lax{ldlord after the com-

"mencement of this Act, does not pay such rent w1th1n a month

after such renrt becomes due; or




(©) ),zvho has done any act or has been guilty

ligence which is destructive of; or injurious to, the land or any
~crbp'thereon or ha‘s'altogether ceased to cultivate the land;or -
who has used the land for any purpose not bjmg‘

. cultural or hortxcultural purpose or

“'the land

- : . <

. Explanation.—A denjal of the landlord’s ti

of any neg-

o/

@ who has wﬂfully demed the uue of the landlord to -

itle under a

hona fide mistake of fact is not wilful within the meaning of

'

this clause.

3 (@ A cultivating tenant may deposit in C¢

surt the rent

cr, if the rent be payable in kind, its markeét Valui on the date

of depos1t to the account of the la.ndlord——

(1) in the case of rent accrued due subsequent to the 31st '

-

Ma.rch 1970 within such time as may be prescribed ;

(i) in the case.of rent ait:crued due after the commence-
““ment of thls Act thhm a month atter the date on which.the

rent accrued due. ;o

(b) (i) The court shall cause notice of the deposit'to be
“issued to the landlord and determine, after a summary inquiry,

wh'etherjthe amount deposited répresent the correct amount.
~of rent_ due from the -cultivating tenant and if thel Court finds

that any further sum is due, it shall allow the

cultivating

tenants such time as it may consider just and reasomable having

regard to the relahve cucumstances of the land]

“of such ‘costs as the court may allow.

649

ord and the

culuvatmg tenant for deposmng such - further sum mcluswe

an’ agri-

»




' cult.xvatlng tenant ﬁanls to dc so w1thm the time so allowed by

the Court the landlord may evict the ' cultivating tenant as’

. provﬂed in sub-sectmn 4. -

; Explanatlon.—The expressmn "Court’ ‘in 'this sub-sec- -
tion® means the,quit which passed the decree or order for

g /

Aevxctmn vr*‘Wnere thereus no such decree or ovder, the Revenue

(4) (a) Every landlord seekmg to evxct a cultivating tenant .

fallmg 7under”sub—§ec’uon (2) shall,’ whether or not there is an
: ec'ree of a Court for the eviction, of such cultivating

‘ E tenant, make an apphcatlon to thg Revenue Court and such

fapphcatwn"shall bear‘ a court-fee stamp of one rupee

o «(b) (1) On ’recelpt of such apphcahon the Revenue Court
shall after’ ngg a rtelasonable opportunity to’ the landlord and

v ‘ the cultlvaﬁng tenant to make then- representations, hold a

sumnia.ry mqmry mtq the matter ‘and pass an order either
Aallowmg the apphcauon or dxsmjsﬁing it and in a w5e £all—




N

W relatme m.rcumstances of the landlord and the ,f,c_ tivati

Er
A

tenant for” deposunng the arrears of “rent payabl.e 'under 'thxs_ :
" Act mcluswe of suoh costs as he may dn‘ect

(11) If the cu1t1vatmg ten,ant depomts the sum as. dlrected G
he shall be deemed to have -paid the rent under clause (b) off N
sub—secnon (3) and 1£ the cu1t1vatmg tenant faxls to deposﬂ:
- the sum as directed, the Revenue Court ahall pass an order for
eviction. . :

»

) ~ Right to restoration of possession T S T
4 (1) n.very cultxvatmg tenant who was in possession of oo

any land on the lst:December, 1969 and who is not in "posses-

sion thereof at. the commencement of this Act shall, on _ i

application: 'to the Revenue Court, be entitled to be restored '

to such possession: on the same terms as those apphcable to the: e

possession of the lxand on the 1st December, 1969, : :

¢ Nothmg in sub-séction (1) shall be deemed to-ent;tle ¥ ek
any such cultwatmg tenanrt to restorauon of possesswn——

V(L) If at the\commencement of this Act he is in’ posses

- sion, elther as owner or ag tenant or-as both, of land exceeding
the extent speaﬁed in the Explanation below br if he has

- been assessed to any sales tax, profession-tax or income-tax
“under the respective laws relatmg to the levy of such taxes.‘
. during 1967-68 or 1968-69; or - . . o=

- s 4

(11) 1f the landlord, after ev1ct1ng such cultlvatmg tenant-
- from the land has been carrying on -personal cultwahon on
'the land prowded as follows - .

s 9 : -

/ . R
o (a) the 1otal extent of land held - by such landlord~ ) Lo
i c}uswe of the land, if any, held by hxm as a tenant does :




(b) the landlord has not beeri assessed to any sales
tax, profession-tax or income-tax uhder the respective laws
‘relating to the levy of such ta%es during -1967-68 or

.~ 1968-69; or- o T :

(iii) If subsequentf to the 1st December, 1969 the land-
lord has bona fide admitted some' other cultivating tenant
to the possession of the land and such other tenant has cul-
tivated the land before the comme}icement of this Act:

Provided that where such other tenant is in'po'ssesskil, .
either as owner or as tenant or as hoth of any other land '
which exceeds the extent specified in%jthe Explanation below -
and the cultivating tenant. who was evicted is not in posses-. - v
sion of any land or is in possession of any other land which
is less than the extent specified in the said Explanation, the
cult1vat1ng tenant shall be entitled tg restoratlon of posses-
sion.

Expianétion ——The extent referred to in clauseg (i) to
<(111) above is 2 2/3 hectares of wet 1and 2

(3) Every apphcéﬁon to the Revdnue Court under sub- - 1
" section {1), shall be made within such time as may be pre- :
scribed and shall bear a court-fee stamp of one rupee:

Provided that the application may be received after the
. prescnbed period, if the apchant satlsﬁbs the Revenue Court -
that he had sufficient cause for not makmg the apphcatmn o

w1thm that period.

~ (4) On receipt of an application urudier sub-section (3), the
Revenue Court shall, after glvmg a reescmable opportumty to
. the la.n:dlord and the-cultivating’ tenant, 1ﬁ any, in possessmon of"
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s

,the application, the Revenue Courtimay im
as it may consdeer just and eqmtable including - condmons in .

the land, to make their representations, hold a summary in-

quiry into the matter and pasd an order either allowing the
apphcatlon or dmmssmg it and in pass.mg order allowing
e su'ch conditions

regard to—

y arrear of rent
t exceeding one

(1) the payment by the apphcant of-

already due from him to the landlord, but 1
0 .

- year's rent; and

(ii) the i'eimburseinent by the applic: of the landlord
or the other cultivating tenant in respect of the expenses in-

curred or the labour done by him during the period when the

applicant was not in’ possession, on any crép which has not
been harvested, if an agreement is not reached between the
parties as regards thé rates  and anner of  such

reimbursement.

‘ Explanation.—In lieu of imposing ‘any condition in re-
lation to. reimbursement as provided in | clause (ii), the
Revenue Court may, in its discretion, pdqstpone the resto-

* ration of the applicant to possession of the land, until any

" crbp which is being grown thereon at the time when the

order is passed, has been harvested.

(5r Any cultivating tenant who after the commencement of
this Act has been evicted except under the provisions of sub-
section (4) 4 of section 3 ‘shall be entitled {to apply to the
Revenue Court within two months from the date of such
eviction for the restoration to him of the poss
from which he was evicted and to hold them with all the rights

N
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of the expenses mcurred by hxm or. the xabour contm‘buted byi R

: ', hun on ‘any crop which ‘has not been ha:rvested if an agreement

. 1s not. reached between the partxes as regards the rates and - s

o manner of such rexmbursemeut. e RS X SR o
Explanatxon —-In heu of unposmg any condltxom relatmg <

to relmbursement as- provxded above, the Revenue Court may, .

s in its discretion, postpone . the restoration of the apphcant‘ S

to possession of the land, until any crop which is being grown

thereon at the time when the order is passed, .haé been - |

/harve‘sted. ' ' _ ' '

_ i
(3) Any cultivating tenant from whom any land is “sought. . - . 52%

, to be resumed by 4he landlord for purposes of personal culti- - : ;

- vation;: may offer to pay, to the landlord in respect of the extent. .

~‘of ihe land which’ the landlord is entitled ‘to- resume for. per-

- sonal culhvatwn, the rent at the rate wh1ch was payable to - -
»hxm before the commencement - of this Act . and the Revenue L
Court shall thereupon pass an order notwithstandmg any pro~_a - .

vision in any other law for the time bemg in force pemnttmg '

“him. to contmnue in possessxon on payment of such rent and the. - -
. cult}vatmg tenant shall continue to cu}twate that 1and as long~ I

1}

as he pays rent accordmgly . -

(4)- Nothmkg in sub—sechon (1) shall e deemed to entitle ‘ -
any landlord to resume pomm if at the commenoement of
thls Act, he owns land exCeedmg 5% hectares of wet land or he -




s |
1967-68 or 1968-69, nor shall sub-secnon (1)- be deemed to
confer on the landlord a right to resume possession of a greater
extent than that which along w1th\ the extent he is already in
possession of elther as awner or a;s a cultivating tenant or as
both would make up an extent of two heetares of wet land,
M + s

(5) No person who is noreqtiﬂed to resume possession
_ under this section at the commencement of this Act shall be
deemed to_be so entitled by reastm of any subsequent change
in thls circumstances, . ; _ o

(6) If -any landlord “who has resumed possessmn of any
Iand under the prov151ons of this setcuon does not carry on per- T
sonal cultivation on the land mthuh a year of such resumptxon :
or allows the land to lie, fallow fdvr more than.a year; or has N
so resumed under-fraudulent mlsreprese:mtatmn, the cultivat~ °
ing tenant from whom the land kad been resumed shall, on )
" application to the Revenue Court, be entitled to be restored to
possession, of that land and to hold it with all the rlghls and
subject to all the liabilities of a icultivating tenant and the .
_ provisiong of sub-section (4) of section 4 shall, so far as may be”|
apply to such an application. _ » a

(7) Nothing contained in th;is‘sectign shall apply to ai~ S
holding to which the Karaikél Tengnts Protection Order, 1969,
as in force immediately before the commencement of this Act
was applicable. — ' i

S

Special privileges for members [of the Armed' Forces.
1

6 (1) A cultivating tenant whoi is enrolled as a member of-

the Armed Forces, may, on or after such enrolment, sublet the
lands held by him as a cultwatmg tenant.




1

(2) A c_ultivatingtenant who i3 enrollgd as a member of

the Armed Forces, on disgharge oy retiremgnt from service or
on being sent to Reserve, shall, on application for resumption

made within the prescribed period to the

entitled to resume possession of the land suf
Subrsec‘wn (1),

3) A landlord Who is enrolled as a me ber of the Armed ‘

Forces shall, on discharge or retirement from service or on
being sent to Reserve, be entitled to resume from any cultivat.
ing "tenant possession-of land which he had

efter such enrolment for purposes of personal cultivation.

leased out on or

(4) The provisions of sub-section (2) of section 5 shall, as
fap as may be, apply for the resumption of any land under sub-
_sgciion (2) or sub-section (3) as they apply Jfor the resumpti‘on

of apy land under sub-section (1) of seetion 5.

- (5).Where a member of the Armed Forces dies while in
service, the special privileges conferred by this section om such
. member shall be available to the widow of such member, “or

.any person dependent upon such member immediately before
his death.

(6) The provigions of this section shall have effect notwith-
standing anything inconsistent therewith| contained in any
other ﬁrovision of this Act or of any other Azt and the restric-
tions imposed on resumption of land ‘in section 5 - shall not
apply to resumption under sub-sections (2) and (3).'

(1) If a ques"tion anises whether aﬁy person is a member
of the Armed Forces or not such question shall be decided by
the Government and the decisicn of the GJ\'ernment thereon
shall be final. . ' '




. charged or peureq from serv1ce or who has been
' 'sgnt to Resexrve is sald to ec.rry on personal cul:
- t1vat10n on a. 1and whén he contributes hig own .
physu:al labour or that of the members of hls
family m the culhvatim of that land; and '

(b) a member of the Armed Forces in serv1ce shall be
deemed to carry on personal cultivation on a lqnd if such -
land is cultivated by the members of his family ‘or by his
own servants or by hired l"abo-ur, with his own ot ‘hired gtbck;

< Execution of lease. .

7. (1) In the case of every tenancy agreement entered intq
’ after the coming into"force of this ‘Act between a/Cultivating A
. tenant and a landlord, a lease deed ‘shall be executed in tripli- f
cate in the prrescrlbed forrn w1thm a reasonable time after
_ the commencement of such tenancy, specifying the name and‘
descnptmn of the cultivating tenant, ‘the name (if” “any), sur—‘
‘vey number, description and ‘extent of Rthe 1and leased out;
_+ “and the terms of the tenancy; and. shall be signed both by
the landlord or his agent and by the’ cultivating tenant One
of the three coples shall be kept by the landlord, one shall be
kept by the cultlvatmg tenant and the third shall be - caused
1o be lodged in the Taluk Office or Sub-Taluk Ofﬁce, ag the *
k . case may be, by~ the. landlord “or “his aggnt w1th.m a f()rtmghti '
" of the date on which the culhwlmg tenam s1gns it: »

1
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o Provided that i th@\landlord or the cultivating tenant
o 4refuses or deLays upreasonably tq execute the lease deed,” 1t
shall be open te the cultlvatmg tenant or the landlord, as the'
ease may be, to lodge the deed‘m the Taluk Office op the Sub-
ETaluk Office; as the case may be, with a declaration that the

E other party has refused or delayed unreasonably to execute it '

"(2') No stamp need be affixed to the lease deed:

(3) In the case of any tenancy, if the landlord or his -

agent or the cultivating tenant refuses to sign or fails to lodge
the lease deed in accordance with the provisions of sub-

section (1), the Revenue Court may impose on the landlord i
or the cultivating tenant, as the case may be, a penalty which i
may extend to fifty rupees; and any penalty so imposed may SOt
be re_coVered as if it were an arrear of land revenue, '

Bar of jurisdiction of Civil Courts -

-

8. No Civil Court shall, except to the extenf specified in
sub-section (3) of section 3, have Junsdwhon in respect of
-:any matter which the Revenue Court is empowered by or
X under this Act “to determine and no injunction shall be

granted by any Court in ‘respect of any action taken or to be
taken in pursuance of any power conferred by or under -
this Act. L ' '

~ Transfer of certain suits to the Revenue Court by Civil Courts. .

i 9 If in any suit before any court’ for possession of- or

' mmnctxon in relation to any land, it is proved. by affidavit or
othervnse ‘that _ the defendant is a cultwatmg tenant entxtled .

. to the benéfits of this Act, the Court shall not‘ proceed with = -




the trail of the suit but shall transfeifr it to the Revenue Court
“which shall thereupon deal with ar@ dispose of it as though
it were an application under this Act and all the provisions.
of this Act shall apply to such an appﬂiéa}ion and the applicant,

Revision by the Higlﬁ Cdurt,'

10. The Revenue Court shall b¢: deemed to be a Court
subordmate to the Hwh Court for the purposes of section 119
of _the Code of Civil Procedure, 1908 (Central Act 5 of 1908),
and its orders shall be liable to revision by- the High Court
under the provisions of that section,

Transfer of application or other _pro&eeding by High Court.

11. (1) dn the application of any of the parties and after
notice to the parties and after hearing such of them as desired
to be'hc'ard; of 'its own motion withcjut"such notice, the High -
Court may, at any stage, transfer ‘aximy application or other
proceeding under this Act pending b?foré anyy Revenue Courl
for ‘disposal to any other Revenue Court. »

{x} Where any applicailon or olther proceeding has bFeen
transferred under sub-section (1), the Revenue Court which
thereafler holds the snquiry may. 'subject to any special
directions in the case of an order of itransfer, either hold the
inquiry de novo or proceed from the point at which fhe said

application or other proceedings stood|when it was transferred.

. ) - 660
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Surrenders.

12. (1) No surrender-of land made by a c‘jultiv-at_ing tenant

. after the commencement of this Act shall be
made in such gnanner' as may be prescribed.

alid unless it is

(2) Where a surrender of land is made under _sub-

section (1) the rights of the cultivating tenant shall vest in the

‘Government and the Government may assume the manage<

ment of the land or settle another cultivating

tenant thereon.

(3) Where. the management of the land ig assumed under

sub-section (2) the Govérnment shall be liabl
landlerd fair rent payable under the Pondich

e to pay to the
erry Cultivating

Tenants (Payment of Fair Rent) Act, 1970 and the liabihty ol
the cultivating tenant who has surrendered hi$ holding to pay

the rent to the landlord irn respect of that
from the date ![on which the management

assumed by the Government.]

land shall cease
of the land is

Provided that nothing contained in this sub-section shall

afféct the liability of such tenant to pay rent i
period before such date. )

- (4)' Where in pursuance o¢f surrend
section (1), another cultivating tenant has bee
Government, 1 [the cultivating tenant so

Government shalll with effect on land from‘ th

he was so settled, pay to the landlord fair

under the Pondicherry Cultivating Tenants (Payment of Fair

Rent) Act, 1970.

n respect of any

er under sub-
n settled by the

e date on which

rent as payablo

v

1. Substituted by Act 9 of 1972 section 5, with effect from

661

10—4-—1971,

settled by the -

e




Abandonment by cultivating tenant.

13. (1) No landlord shall enter on any land which has‘

been abandoned by a cultivating tenant.

(2) 1f a culiivating tenant abandons his tenancy and

ceases to cullivate his holding either by himself or by some -

other person, the landlord of such tenancy shall, within
thirty days of such abandonment. inform the Government in
writing that the cultivating tenant hag abandoned such
tenancy and the Government shall, on receipt of such intima-

tion, forthwith_take possession of the land appertaining to-

such tenancy.

(3) The Government shall pay to the landlord fair rent
payable under the Pondicherry Cultivating Tenants (Payment
of Fair Rent) Act, 1970, for the land possessed by that Govern~
ment under sub-section (2) from the date on which the
Government takes possession of such land. -

(4) The Government may settle a_ny‘ other cultivating.
tenant on any land possession of which has been taken under

sub-section (2).

(5) The cultivating tenant settled under sub-section {4) . .. |

shall pay the fair rent as payable under the Pondicherry Cul-
. tivating Tenants (Payment of Fair Rent) Act, 1970, directly
to the landlord and the Gé\;ernment’s liability under sub-
section (3) with regard to the payment of fair rent for such
land shall, on and from the date on which the cultivating
tenant has been settled on the land, cease. . T
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Landlord to take possessicn in specified cases

14. No landlord shall obtain possession of any land held

by . a cultivating tenant at the commencement .of this Act,
‘ except where such tenant is evicted under section 3 or where
the land is surrendered or abandoned by a cultivating tenant
under section 12 or .ysection 13, as the case may be.

Penalty.

15, Whoeve“r contravenes the provisions of section 13
shall; on conviction, be punishable with fine which may extend
“to twc hundred and fifty rupees and the possession of the land
shall be restored to the cultivating tenant.

Power to make rules.

16. (1) The Government may, by notification in the Official
Gazette, make rules to carry out the purposes of this Act.

(2) Al rules made under this Act shall, as soon as may
7be after they are made, be laid before the Legislative Assembly
of Pondicherry while‘ it is in session for a total-period of
fourtesn days, which may be comprised in one session or in
two successive sessions, and, if before the expiry of the session
in which it is so laid or the session immediately following, the
' Legislative Assembly makes any modification in the rule or
decides that any such rule should not be made, that rule shail

thereafter have effect only in such modified form or be of no-

effect, as the case may be; so, however, that any such modi-
fication or annulment shall' be without prejudice to the
validity of anything previously done under that rule, '
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Repeal and savidﬁg.

17. (1) As from the commencement of this Act, the
Karaikal Tenantg Protectlon Order, 1960 (heremafter referred
to as the said order), is hereby repealéd

(2) Nothing in sub-section . (1) is}i;all affect— -

(a) the previous opere_tion of the said order or anything
duly done or suffered thereunder; or

(b) any right, privilege, obligation or liability acquired,
accrued or incurred under the said order; or

() any ‘penalty, incurred in respect of any offence
committed against the said order; of

(d) any invesiigation,. legal proceeding or rendedy in
Tespect of any such right, privilege,| obligation, liabili@y or
_penalty as aforesaid ; ’ i »

and any such in-;esfigalion legal pro&eeding or remedy may .
be instituted, continued or enforced and any such penalty, may
be 1mposed as 1f this Act had not been passed,






